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CALLING ATTENTION TO A MATTER OF 
URGENT PUBLIC IMPORTANCE 

Engagement   of children    as    bonded labour in 
various factories and   snall scale units in the 
country 

SHRI   S.W.DHABE (Maharash- 
tra): Sir, I call the attention of the Minister of 
Labour and Rehabilitation to the reported 
engagement of children as bonded labour in 
factories and various manufacturing and small-
scale industrial units in the country and the 
miserable plight of such children and the action 
tsken by Government in  this regard. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEEREN 
DRA PATIL): Sir, the -bonded labour 
system has been abolished by law 
throughout the country with effect 
from 25th October, 1975 under the 
Bonded Labour System (Abolition) 
Act, 1976. with effect from this date all 
bonded labourers stood freed and dis 
charged rom any obligation to render 
bonded labour and their debts liqui 
dated. The Act defines 'bonded debt' 
'bonded labour', 'bended Labourer' and 
bonded labour system'. Any person, 
Including a child labourer, who fulfils 
the ingredients of the Bonded Labour 
System as defined in the Act will come 
in the category of bonded labour. 
Under theActidentificationand release of bonded 
lobourandrehabilitation        of        freedbonded 
ianures be the direct 
responsibility of the State Govern 
ments concerned. According to 
the reports received from the 
State     Governments,       ' the total number      of 
bondedlabourers identified and freed as on 29-2-
1984 was 1,62,637 out of which 1,23,194 have been 
rehabilitated. The number of child bonded labourers 
in this number is, however, not available. As and 
when the complaints relating to existence of bonded 
labour system in any particular area are received by 
Government, immediate action is taken fey 
Government    to set   the   matter 

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKHERJEE): Sir, I 
fully appreciate the point. Shri Bhola Fas-
wan Shastri" is a senior, respected leader of 
our country and definitely 1 will keep in 
mind the suggestion made by Shri 
Hukmdeo Narayan Yadav and sea 
whatever has to be done on behalf of the 
Government for his treatment. 

SHRI VIS|HVAJIT FR1THV1JIT 
SINGH (Maharashtra):     Sir,       I 
request the Government of Maharashtra to 
provide all aid to him at the Tata Memorial 
Hospital which is the pemier hospital for 
cancer research in  the country. 

SHRI SURESH KALMADI    (Maha-
rashtra) :   But he is in the All-India 
Institute  of  Medical  Sciences    ....... 

(Interruptions) 



 

[Shri Veerendra Patil] 
investigated through the State Government 
concerned, for securing release and 
rehabilitation of such bonded labourers. 

Government have taken note of the reports 
which have appeared in the press recently 
abjut the exploitation of children hailing from. 
Palamau district of Bihar who are being made 
to work as bonded labourers in the carpet 
factories in Mirzapur district of Uttar Pradesh. 
Immediately on receipt of these reports, the 
Governments of Uttar Pradesh and Bihar were 
requested to get the matter investigated and 
take necessary action for releasing these 
children and restoring them to their parents. 
The gist of the report recaived from the 
District Magistrate, Mirzapur (Uttar Pradesh) 
is as under:— 

On 13-4-1984, four police parties along 
with Magistrates were sent to nine villages in 
Mirzapur District for investigating the matter 
and releasing the children employed in the 
carpet weaving units. On these dates, 5 
children from Village Belwaria could be 
released from the carpet factory of Shri Panna 
Lal. 

Earlier, on a F.I.R. lodged under Section 363 
Indian Penal Code on 27-3-1984 in Police 
Station Patan in Palamau District, he Bihar 
Police came to Mirzapur and with the help of 
the police station Chilh Mirzapur .they 
released and took away 27 children with them 
to Plamau on 1-4-1984.. 

Subsequently, as as result of extensive raids 
conducted by the Magistrates of Mirzapur and 
by the Inspectors of Labour Department with 
the help of Police in Village Balua, Pur-jagir 
and Belwaria, 114 children ranging between 
ages 8 to 22 were collected frim 22 carpet 
weavers on 16-4-84. Nine out of the 114 
children so relesed on 16-4-1984 were more 
than 18 years of age and 14 of them were 
above 14 years of age. This leaves 91 children 
of and below 14 years of age.     It was found 
'that all except 

one child were from the District of Palamau 
in Bihar and the one exception was from 
District of Mirzapur, After due medical 
examination and after recording of the 
statements of these children, both by the 
Magistrates- as well as the officers of the 
Labour Department, they have been sent 
back, to District Palamau. 

From the statements recorded, instances of 
violation of Minimum Wages Act, 1948, 
Employment of Children Act, 1938, Children 
Act, 1960, Factories Act 1948 and Inter-State 
Migrant Workmen (Regulation of 
Employment and Conditions cf Service) Act, 
and certain provisions of I.P.C. like Sections 
341 and 374 have come to notice No case 
could, how-ever, be made of these children 
being treated as bonded labourers as a per the 
definition given in the Bonded Labour 
System (Abolition) Act,    1976; 

The District Magistrate, Mirzapur has 
further reported that a team of officers 
comprising of one Executive Magistrate and 
one Area Police Officer was deputed to 
Palamau on 13-4-1984 for an on-the-spot 
investigation into the follow-up action iaken 
by the District Administration of Palamau, 
consequent on the  repatriation of 27 child 
labourers from Mirzapur on 1-4-1984. The 
Executive Magistrate of Mirzapur, who took 
the statements of the children and 5 parents in 
Palamau has reported on his return that 32 
children from chhichhori village of Patan of 
District Palamau were taken to Shri Panna Lal 
Carpet Weaver of village Belwari on 4 occa-
sions by Shri Siva Kjmar Thakur and Shri 
Sudama Thakur of the same Police Station. 
Most of the children were taken to Belwari a 
against their wishes on some pretext or the 
other. From the Statements of the children 
recorded by the Executive Magistrate, it 
appears that the children were forced to hard 
and incessant labour under inhuman 
conditions for 16 to 18 hours a day.     From 
these     statements,     the 
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District Magistrate of Mirzapur is of the view 
that this may be construed to be a case of 
forced confinement but not a case of bondage 
as according to him there was no element of 
loan/ debt/advance given by the employer to 
the children or their parents against which the 
children were required to render their 
labour/service. Necessary legal and penal 
action has been initiated  against     the 
offenders. 

While drawing the attention of the 
Government of Bihar and Uttar Pra-desh to 
the above incident, they have been 
specifically requested to (a) have a thorough 
investigation into the matter and to report full 
facts of the case, (b) to take most deterrent 
action against the offenders, (c) to take nec-
essary departmental action against the officers 
of the State Government who might be found 
to be responsible for dereliction of duty (d) to 
take preventive measures so that such inci-
dents do no recur. Simultaneously a long term 
perspective plan for ameliorating the plight of 
the child labourers has been drawn up and 
sent to the Planning Commission and the con 
cerned Ministries of Government of India for 
their consideration. 

SHRI S. W. DHABE: Mr. Deputy 
Chairman, Sir, it is a very serious question and 
also a tragedy which our country is facing, 
that a large number of children—this is a case 
referring to children—are being exploited 
ei.gaged in many opecupations for their 
livelihood right from the Sivakasi Fire Works 
Factory in Tamil N to many other places brick 
kilns in Delhi and carpet weaving factories not 
only in U.P but also in some parts of Jammu 
and Kashmir. The tragedy is that they have 
been asked-to work as forced labour. And the 
statement of the Minister-in this connection is 
not a happy one, to say that they are not 
governed by the Bonded Labour System 
(Abolition) Act. The matter required in 
ivestiga-tion. 

SHRI VEERENDRA PATIL:     That is not 
my statement. 

SHRI S. W. DHABE: I am saying 
about the statement which is here. I 
am not saying it is your personal 
statement. We have abolished bond 
ed labour in 1976. The Act is very 
clear about the position when advance  
or debt or money is given and when 
an agreement is there for having for 
ced labour. Certainly, he must have 
taken the boys with the consent of 
their parents by giving some money 
to  the     parents. Otherwise,   how 
could such a large number of boys be taken 
from one district of Bihar to U.P.? And, 
therefore, to say that the Bonded labour 
System (Abolition) Act does not apply, is not 
correct. I would like the Minister to clarify 
the position about the measure. The words 
used are '"agreement in advance." 

SHRI        R. MOHANARANGAM 
(Tamil  Nadu):   Sir  the  hon,   Member ' was 
speaking about the Sivakasi Factory in Tamil 
Nadu,    In Tamil Nadu there is no bonded 
labour. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Exploitation of child labour is there. That is 
why he said that. 

MISS JAYALALITHA (Tamil Na 
du) : I must want to make it clear that 
there is no bonded labour in the Siva 
kasi Factories. There the parents 
willingly send their children to work 
The Tamil Nadu Government wants to 
put an end to that. But the parents 
say the livelihood of their families 
will be affected because they depend 
on the salary brought by the child 
ren. There is a difference between 
bonded labour and child labour. That 
is what I want to point out. 

SHRI V.  GOPALSAMY:   Child labour  is 
exploited in the name of pcv erty  by  factory     
owners.     Will     the Government   justify   
that?   (Interruptions) 

SHRI R. MOHANARANGAM:     We do  
not stoutly     oppose  it.    We    are, telling 
the reason for that. 

SHRI K. MOHANAN (Kerala): Child 
labour is against our Constitution 
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MR. DEPUTY CHAIRMAN: We have a 
different Act. 

SHRI S. W. DHABE: The distinc 
tion made and as stated by hon. 
lady Member by the Tamil Nadu Gov 
ernment is without difference. The 
child labour being exploited under 
article 23 of Constitution termed as 
forceed labour or the 'bonded labour 
system' is        the      same.        There 
fore, ' we have to consider the 
total picture of the child labour 
which is being exploited in 
our      country and the in- 

human treatment given to the children is to 
have a very serious effect on "them who are 
going to be the future citizens  of  India. 

SHRI V. GOPALSAMY: Sir. even the 
Supreme Court has given directions to the 
Tamil Nadu Government to impose a total 
ban on child labour. (Interruptions). 

SHRI S, W. DHABE: Sir, I am not in 
controversy with Tamil Nadu Government  
(Interruptions)...   . 

SHRI V. GOPALSAMY: Tamil Nadu is a 
part of India. That is why Shri Dhabe is 
mentioning. 

MR. DEPUTY- CHAIRMAN: Please 
don't mention about Tamil Nadu. Shri 
Dhabe. 
SHRI S. W. DHABE: The Bonded Labour 

Abolition Act is based on two articles of the 
Constitution whit not yet implemented in full 
letter and  spirit. Whereas Articles 23 of the 
Constitution says: "Prohibition of traffic in 
human beings and orced labour—(1) Traffic in 
human beings and begar and other similar 
forms of forced labour are prohibited and any 
contravention of this provision shall be an 
offence punishable in accordance with law. 

Secondly, Article 24 of the Constitution 
says: "Prohibition of employment of children 
in factories, etc. No child below the age of 
fourteen years shall be employed to work in 
any factory or mine or engaged in any  other 
hazardous  employment". 

Articles 23 and 24 of the Constitution have 
been cur cardinal principles. 

We nave passad two legislations. 
The first in 1938 known as the Em 
ployment ' Children Act, 1938, the 
second i 976 known as the Bended 
Labour        System (Abolition)      Act, 
1976. The Bonded Labour System (Abolition) 
Act is a very important social legislation 
undo.- which we want to create equality in our 
country and that the human dignity should be 
restored and declaration of human rights are 
given affect to. Sir, in this connection, .Crorr. 
what the Supreme Court has directed, and I 
would like to know from the Minister, of this 
question, whether in the Bonded Labour 
System (Abolition) Act. the District Magistrate 
has to perform certain duties under the Act. 
Under the Act, it has Leen provided under 
Section 13 that there must be a Vigilance 
Committee in each district. The Vigilance 
Committee consists of a number of persons. 
Not only that, under Section 13, there must be 
vigilance committee at this district as well as 
Sub-Division levels. The Committee also 
consists of social workers, persons belonging 
to the Scheduled Castes or Scheduled Tribes 
and not more than three persons to represent 
the official or non-official agencies in the 
district connected with rural development, to 
be nominated by the State Government. The 
functions of each Vigilance Committee shall 
be to advise the District Magistrate, from time 
to lime, about the bonded labour and also give 
directions to provide for the economic and 
social rehabilitation of the freed bonded  
labourers. 

Therefore, my first question is whether any 
of the Slate Governments have implemented 
or set up Vigilance Committees in view of the 
direction of the Supreme Court; and whether 
any guidelines have been issued to the State 
Governments for setting up Vigilance 
Committees? 
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The second question is about the 
Employment of the Children Act, 1938. When 
the Janata Government was in power a 
committee was constituted to investigate on 
child labour and also suggest amendments to 
the said Act. My colleague, Shri M .S. 
Gurupadaswamy was the Chairman and I 
happened to be a Member of that Committee. 
The report was sent long back. Instead of 
accepting the report, the Government when it 
came to power in 1980 again appointed a 
Committee. I do not know what has happened 
to that report the report which has been 
submitted by the Committee  on   the  Child  
Labour. 

Now, as regards the Child Labour 
Act or the Employment of Children 
Act. I invite the attention of the 
Minister to two things which are 
engaging in our minds, that 
is      the direct      Infringement        of 
the       Employment of       Children'' 
Act      in      the carpet        weaving 
units. Under sub-seciion (8) of section 3 of 
the Employment of Children Act 1938, it is 
stated: 

"No child who has not completed his 
fourteenth year shall be employed, or 
permitted to work, in anv workshop 
wherein any of the processes set forth in 
the Schedule is carried en." 

Now if you see the Schedule to thifc Act, It 
includes ten industries which are very vital. 
One is bidi-making the second is carpet-
weaving—it is directly mentioned in the 
schedule. Then we have cement manufacture; 
cloth-printing, manufacture of matches, ex-
plosives and fireworks, as is done in Tamil 
Nadu; mica-rutting and splitting; shellac 
manufacture; soap manufacture: tanning; and 
wool and cleaning. 

Now the penalty for infringement is very 
meagre penalty. It is only simple 
imprisonment for one month or a fine of Rs. 
500. Now the committee was of the view that 
for social offences like these, the punishment 
was so meagre that the enforcement of the 
Act     would not     make any    effect. 

Therefore, they suggested that it was high 
time that the employment of Children Act, 
1938 was amended, particularly section 4 of 
the Act, to provide for stringent penalties. 
This Act also provide for the appointment of 
Inspectors. Under section 6 of the Act the 
States have to appoint Inspectors to see that 
the Act is properly implemented. I would like 
to know whether, to implement the provisions 
of the Employment of Children Act, 19S8, 
any Inspectors have been appointed in any 
state and specially, whether Inspectors have 
been appointed in Uttar Pradesh and Bihar 
where this question has been raised, or it has 
been only left to the magistrates and the law 
and order machinery io find out and release 
such boys. 

The third question which I want to raise is 
about the statement given by the Minister in 
connection with the reports in the press 
regarding a carpet factory. I will only read 
one paragraph from the report which ap-
peared in the "Hindustan Times" on the 11th 
April, 1934: 

"Suresh was branded with a hot 
iron rod in his left hand ring fing 
er for not getting up early to re- 
sume the- day's work. They had 
only tattered clothes to wear in the 
cold wave sweeping the entire area, 
Suresh said." : 
MR. DEPUTY CHAIRMAN  

Where? 
SHRI S. W. DHABE: I am reading the 

statement of those boys, which has appeared 
in the "Hindustan Times"  of the  11th April. 

"Munni Manjhi, a class for student, 
recalled that some of them who once tried to 
escape from there, were caught by" the 
owner's mus-clemen and hung upside down 
from a tree and beat with iron rods. 

The severe beating resulted in the illness 
of Jai Mochi, who was bedridden with high 
fever and writhed in pain for four days. 



 

[Shri S. W. Dhabe] 
With tears in his eyes, nine-year-old 
Bachhacha Bbuiyan said that all of them would 
sleep in a single room with guards keeping 
ceaseless  vigil round-the-clock". 

This inhuman treatment given to the children  
has   appeared   in  the   international    press 
and has tarnished the image of the country.      I 
would like to know from the  Minister  whether, 
apart from the statement of the magistrate which     
he  has mentioned,  he will try to find out what 
truth is there in the report which has come in the 
press,    whether any investigation will be made 
into the    reported    torture that they were    
hung    upside down, that they were required to 
work for 18 hours a day, that    they were locked 
up in rooms after the work, that they were 
beaten if they did not work and that they were 
required to work in spite of their illness.   The 
problem is  very serious  and     inhuman  treat-
ment is      given to child    labour. The problem 
of child labour is a very vast one.     I would 
only like to quote this from the ILO report: 

•'There are at present over 25 crores children 
in our country. According to the 1971 census, 
out of 230 million children, more than 10.7 
million were workers. In 1978 there were 257 
million children and the. total number of child 
workers was estimated to have risen to 16.5 
million. Today India is said to account for a 
share of more than 33 per cent of around 55 
million strong child labour force in the world." 

In view of the Constitutional guarantee and 
the provisions of the Act, may I know from 
the Minister whether he will take steps to see 
that employment of child labour is banned? 
Why is it coming up? Because, there are no 
educational or employment opportunities in 
rural areas. Even compulsory education is not 
there. I want to know from the Minister why 
follow-up action Is not being taken or whether 
any lollow-up action will be taken in view of 
this serious situation, in view 

of the plight of the children that has come to 
light.   I must thank the press 
in this connection. It is because of the press 
that the matter has come to light. I want the 
Minister to tell us about the implementation 
of these two Acts. 

SHRI K. MOHANAN: Mr. Deputy 
Chairman, according to our Constitution child 
labour itself is an otfence. Bonded labour of 
children is a much more serious crime. 
Already my esteemed friend, Mr. Dhabe, has 
quoted the constitutional provision in this 
regard. So I would not like to, go into that 
detail. Even after almost half a century of the 
inception of our Constitution, unfortunately 
India still has the largest child labour force in 
the world. According to the estimates in 1971 
there were over 10 million' child labourers in 
India. Since then the number has increased. In 
1972-73 the figure was 16.3 million. The 
Rural Labour Inquiry Committee calculated 
that on an average a child is employed in the 
countryside for 280 days in a year and the 
child earns roughly half the adult wages. 

Not only in the traditional industries but even 
in the organised sector this system is prevailing.   
For example, in tea gardens and in mines  this    
child labour  system  is  prevailing  in  a   big 
way-   Hotel industry is another avenue for the 
exploiters of child labour. When compared to 
the organised sector, the bonded labour system 
is more strong in traditional industries, in carpet, 
in fireworks in    Sivakasi,  in    brickkiln, 
everywhere.    There are almost twelve pieces of 
legislation in existence that deal  with child 
labour.    The     major statutes governing child 
labour are: the Children   (Pledging  of Labour)     
Act 1933, the Employment of Children Act 
1938,   the  Minimum   Wages  Act   1948, and 
so on.   In addition to these, Article  39  of the 
Directive Principles of State Policy states that 
the tender age of children should no,t be abused 
and citizens should not be forced by economic 
necessity to enter an avocation unsuited to their 
age and strength and that  children  should be  
given opportunity and facility to, develop    in    
a healthier manner and in conditions of 
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freedom and dignity. But with utter disrespect 
to our own Constitution, after 34 years of the 
inception of our Constitution child labour 
system ai:d child bonded labour system is 
still prevailing. 

This is a social evil. It is part of the 
existing capitalist system of society in this 
country. Unemployment and poverty on one 
side and inhuman exploitation in this 
particular system on the other, are the main 
causes for the perpetuation of the child labour 
system in this country. Law alone cannot 
contain or control this social evil. A social 
awareness on the part of every section of this 
country is necessary to abolish this system 
from our social set-up. 

But we have failed to implement even the 
existing laws. Why? Because of the inaction 
of the Government. In 1981 the Committee on 
Child Labour recommended that the minimum 
age for employment of children should be 15, 
but the Government rejected that 
recommendation, if I am correct, on the 
ground that the time was not ripe. I would like 
to know from the Minister why the 
Government had rejected that 
recommendation on the ground that time was 
not ripe. It was utter failure on the part of the 
Government to rehabilitate the children under 
the age of 15 with prcper education and food. 
After rejecting that recommendation, a child 
labour cell has been instituted under the 
Labour Ministry, if I am correct, in 1981. I 
would like to know from the Hon'ble Minister 
what was the job done by this cell all these 
years. Not only that, an Advisory Board, with 
the Labour Minister as Chairman, has also 
been working in this regard. Its intention was 
to review the implementation of existing 
legislation and to suggest legislative and other 
measures in order to discourge the child 
labour system. I would like to know from the 
Honlble "Minister what was the job done by 
this cell in the Labour Minis-tery and the 
Advisory Board under the Chairmanshrp of 
the Hon'ble Labour Mr.ister. 
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SHRI PARVATHANENI UPENDRA (Andhra 
Pradesh): Mr. Deputy Chairman, Sir, it is very 
unfortunate that even after 37 years of 
independence, we are still grappling with this pro-
blem and we have not been able to find a solution 
to this problem. It is not enough, as the District 
Magistrate of Mirzapur has done, to satisfy cur. 
selves that it is a case of forced confinement and 
not bonded labour because no loan was involved. 
Similarly, we also cannot remain content with the 
explanation given by the honourable lady Member 
from Tamil Nadu that parents willingly send their 
children for job in small establishments and 
factories like the match factories. Today, in 
thousands of establishments, in hotels, etc., lakhs 
of children are employed and they are being 
exploited. It is the poverty of the families con-
cerned or the greed of the families concerned 
which is responsible for this problem. 

Sir, the honourable Minister has indicated that a 
long-term perspective plan has been drawn up by   
the Gov- 
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[Shri Parvathuneni Upendra] eminent. And it has 
been sent to the Planning Commission for approval. 
I want to know from the hon. Minister whether any 
nation-wide survey has been undertaken or is 
proposed to be undertaken to know the extent of 
th"5-problem and how many children are employed 
like this throughout the country. Unless you know 
the extent of the problem, unless you have done a 
survey about the employment of children, you 
cannot have a perspective plan. I would like to know 
from the hon. Minister whether he is going to 
undertake such a survey before the perspective plan 
is implemented. 

MR. .DEPUTY     CHAIRMAN:      Mr. 
Gspalsamy. 

SHRI V. GOPALSAMY: Mr. Deputy Chairman, 
Sir, the exploitation of child labour in match 
factories in  Sivakasi and Ramanathapuram district 
of Tamil Nadu is being continued. Their parents are   
illiterate   and   they   are   ignorant of the 
legislation.   Their illiteracy and ignorance  are  
exploited  by the     rich capitalists.    Sir,   they   are  
forced     to work from dawn to dusk. I came from a 
village 20    kilometres    away from Sivakasi.   
Every morning buses will be sent to the villages and 
children will be brought to the factories  and from 
dawn to dusk they have to work. Their salary Is 
rupee or rupees two, a day. This was brought to the 
notice of   the Central   Government.   Mr.   
Dharmavir, Minister  of  State  in  the  Ministry  of 
Labour and Rehabilitation, paid a visit there.    He 
wanted  to  pay  a  surprise visit to  those  factories.    
But, Sir, he was  surprised  to  see  the  arches   and 
other   arrangements      welcoming  him here.   So 
the purpose of his visit was not  served.    The  State  
Labour  Commissioner himself was there. It seems 
he  had  himself instructed  the  people to  greet  
him.  Therefore, he  was  not able to know what is 
happening there in factories.   And, then, one    
lawyer from Pondicherry made some investigations 
in those factories in Sivakasi and Ramanathapuram 
districts   and he filed  a  writ petition  in the  
Supreme      | 

Court. And the Supreme Court has noted 
in its orders the constitution of an Official 
Committee by the Tamil Nadu 
Government in March 1984 to go into the 
unsatisfactory condition of child labour in 
match and other industries in Sivakasi and 
other areas of Ramanathapuram district. 

So I would like to know from the hon. 
Minister whether the Government is 
considering to bring any comprehensive 
legislation to ban child labour and take 
effective steps. I would like to have from 
the hon. Minister a categorical reply. 

MR.      DEPUTY  CHAIRMAN:     Dr 
Mahabir Prasad. 
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"(1) There should be an Advisory Committee 
on Child Labour at each State Government level. 
(2) Children below 15 years of age should not be 
employed in hazardous occupations. (3) 
Education should be imparted to working 
children. (4) There should be a comprehensive 
legislation on child labour." 

 

MISS JAYALALITHA: Mr: Deputy 
Chairman, sir, I share the anguish of the other 
Members who have called attention to the very 
sorry plight of children who are being forced to 
work as slaves, as bonded labour in the carpet 
factories of Bihar. Some of the other hon. 
Members in this House have misinterpreted 
some remarks I made earlier and tried to imply 
that the Government of Tamil Nadu justifies the 
exploitation of child labour In the factories of 
Sivakashi. In this connection I wish to make a 
request or put a question to the Minister of 
Labour and Rehabilitation. I wish to make it 
very clear that the Government of Tamil Nadu is 
not in any way 



 

[Miss Jayalalitha] encouraging the 
exploitation of child labour. Also, I wish to 
point out that there is a difference between 
children being abducted and forced to work as 
slaves in the factories of Bihar and children 
being sent to work by their own families in 
Tamil Nadu. Tamil Nadu is the only State in 
the whole of India which has introduced a free 
nutritious noon meal scheme to' attract 
children to school. Today, about 80 lakh 
families in Tamil Nadu have been benefited 
by this schema. At present, 65 lakh children 
between the ages of 2 and 10 are being given a 
free meal every day. Prom September of this 
year, all children up to the age of 15 years are 
going to be fed. It means that nearly 80 lakh 
children in the State will be benefited. This 
scheme is to attract children to schools and to 
enable them not to go to work by guaranteeing 
at least one good meal a day. In spite of the 
State Government's sincere afforts to wipe out 
the incidence of child labour, in the area of 
Sivakashi parents insist on sending their 
children to work because of their economic 
necessity—their grinding poverty. But there is 
a difference between abduction Without the 
parent's knowledge or concurrence—and 
parent willingly sending their children to 
work. Children are taken every morning from 
their homes and are brought back to their 
homes after work. 1 woull be very happy if 
the Minister of Labour and Rehabilitation 
brings about a formal legiilation and steps to 
onforce It so that the scourge of child labour is 
wiped out. It will help the Government of 
Tamil Nadu in its efforts to wipe out the 
scourge. 

SHRI VEERENDRA PATIL: Mr, 
Deputy Chairman, Sir, I fully share 
the concern and anxiety expressed by 
the hon. Members with 'regard to the 
exploitation of child labour in the 
country and their being made to work 
as bonded labour under inhuman con 
ditions. I want to reiterate that the 
Government of India is fully com 
mitted to the total abolition of bonded 
labour. Whether adults are working 
as bonded labour or children are work 
ing as bonded labour, the Government 
of India wants to see that bonded 
labour is totally eliminated 
1 P.M. and abolished in this country. 
In that direction, several 
steps      have      been taken       and 
are being taken. Similarly, Sirr the 
Government of India is committed to prohibit 
exploitation of child labour. 

I will come to the question of bonded 
labour. Sir,hon. Members on the other side, 
particularly, Mr. Dhabe is aware of the fact 
that though the Bonded Labour (Abolition) 
Act is a Central legislation—it is an Act 
passed by the Parliament—the 
implementation of this Act is the 
responsibility of the State Governments. Sir, 
in the Act itself it is mentioned clearly that 
identification of bonded labour, liberation of 
bonded labour and rehabilitation of bonded 
labour is entirely the responsibility of the 
State Governments. 

SHRI S. W. DHABE: You can give 
the guidelines. W 

SHRI VEERENDRA PATIL: I am coming 
to that. Sir, simply because it is the 
responsibility of the State Governments, the 
Government of India is not keeping silent or 
idle. On the other hand, we are taking all 
necessary steps to see whether this work is 
properly being done in all the States or not. I 
do not wish to go into the aetails. Sir, 
although it is the responsibility of the State 
Government, I think in the year 1978-79 the 
Government of India came forward and made 
an offer to all the State Governments. The 
ceiling limit of amount that is provided for 
rehabili- 
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tation of a bonded labour is Rs. 4,000. The 
Government of India on their own came 
forward and offered 50 per cent of the 
assistance that is required for rehabilitation. 
And we have been giving these grants 
liberally every year. Sir, 1 have got the 
figures which show how much amount we 
have distributed to different State 
Governments. From 1978-79 upto 1983-84, 
our share—that is, 5O per cent of the amount 
required for rehabilitation on the basis of Rs. 
4,000 per bonded labour—which we have 
released, the Government of India has 
released is Rs.  10,86,06,000. 

AN HON. MEMBER; Have you got the 
State-wise figures? 

SHRI VEERENDRA PATIL: I can give 
State-wise figures also, But I don't think.... 

MR. DEPUTY CHAIRMAN: You can lay 
them on the Table. That will take a long time. 

SHRI VEERENDRA PATIL: I have got the 
figures for the States of Bihar and Uttar 
Pradesh but 1 do not have the figures for the 
remaining States. But I will assure the hon. 
Members that all the figures of whatever 
assistance we have given so far to all the 
States will be made available and placed on 
the Table. 

AN HON. MEMBER: What is the amount 
of Bihar? 

SHRI VEERENDRA PATIL: I have got 
those figures. But it will take some time. Sir, 
we are not only releasing 50 per cent of the 
grants but we have also further simplified the 
procedure for releasing these grants. Earlier, 
we used to get the proposals here from the 
State Governments, and we used to scrutinise 
the proposals. And after scrutinising and 
approving those proposals we used to release 
the grant. Now, we have given all the powers 
to the State Governments. They can formulate 
the proposals. They can approve the 
proposals. And after the approval of the 
proposals, after releasing their grant, for 
whatever amount that is due from the Govern- 
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merit of India, they can approach the 
Government of India, and we release the grant. 
Not only that, Sir. Our senior officers are 
visiting different parts of the States. 
Periodically our officers are going only to 
review the progress of the implementation of 
the? Bonded Labour (Abolition) Act as to how 
many have been identified, how many have 
been liberated, and how many have been 
rehabilitated. For that purpose, periodically our 
senior officers are going there and they are 
bringing the reports. Whenever any deficiency 
is brought to the notice of the Government of 
India by our senior officers, we immediately 
bring it to the notice of the State Government. 
We then request the State Government to re-
move or rectify the deficiencies and we have in 
the Government of India a Working Group—
an inter-ministerial working group, to oversee 
the implementation of the bonded labour. And, 
under my chairmanship in the Labour Ministry 
we have got a standing committee. We meet 
periodically. We discuss the problems of 
rehabilitation and identification and all the 
other problems connected with the bonded 
labour, in our standing committees. In addition 
to that we hold different seminars In order to 
enlighten the people and in order to enlist the 
sympathies of the people. An hon. Member 
wanted to know what steps have been taken to 
constitute the vigilance committees. Sir, 
constituting the vigilance committees at the 
State level is the statutory responsibility or 
obligation of the State Governments. It is not 
left to the discretion of the State Government. 
They are bound to constitute  vigilance 
committees at the district level and also at the 
sub-division level. I have got certain figures 
with me. According to the latest report 
received from the State Governments the vigil-
ance committees have been set "up in all the 
districts and sub-divisions in Haryana, Tamil 
Nadu, Arunachal Pradesh and Delhi. The 
Governments of Orissa, Himachal Pradesh, 
Andhra Pradesh, Madhya Pradesh, Maharash-
tra Bihar, Meghalaya Uttar Pradesh, Kerala,   
Rajasthan,   West   Bengal   and 
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[Shri Veerendra Patil] Pondicherry have 
also set up such committees except in a tew 
districts and sub-division. The Governments 
of Karnataka Gujarat, Punjab, Jammu and 
Kashmir, Sikkim, Assam, Andaman & 
Nicobar Islands, Tripura, Goa, Daman and 
Diu and Dadra and Nagar Haveli have 
intimated that they are taking necessary action 
to constitute such committees/constitute the 
defunct Committees. 

AN HON. MEMBER: What about Bihar? 
SHRI VEEKENDRA PATIL; So far as Uttar 
Praaesh is concerned, a vigilance committee 
has already been stituted in Mirzapur district 
and also in the Mirzapur Sadar sub-aivi-sion 
of the district. In all, the State Government 
has set up 27 vigilance committees at the 
district level and 107   at  Sub-divisional  
levels. 

Now I come to Bihar. No intimation has been 
received whether any vigilance committee has 
been constituted ' in Palamau district and any of 
the 'sub-divisions of the district, from the State 
Government. 

SHRI S. W. DHABE: What about the 
other districts? 

SHRI VEERENDRA PATIL: Sir, that is 
the position. I have read out the information 
with regard to all the districts. Unfortunately, 
I do not have the information with regard to 
Bihar because we have not received any 
report from the Government of Bihar,    that 
is quite obvious. 

 

Sir, hon. Member, Shri Dhabe, referred to the 
interpretation given by the Supreme Court. Sir, 
we know the interpretation given by the Supreme 
Court. It is a liberal interpretation. As soon as we 
got the reports about exploitation of children, we 
immediately took up the matter with the U. P. 
Government and my Secretary has written to the 
Government of U.P. on 23rd April, 1984, 
drawing its attention to the Supreme Court 
decision in the Bandhaukti Morcha versus the 
Union of India and others and we have asked the 
State Government of U.P. to give a second look 
to the stand of the district magistrate, Mirzapur. 
The stand taken by ' the district magistrate, 
Mirzapur, is that although it is a forced labour, 
but since there is no advance, no debt, therefore it 
does not come under the definition of bonded 
labour. That is his definition. That is his 
interpretation. We are not satisfied with that 
interpretation. That is why we have now. asked 
the U.P.. Government to review this interpreta-
tion given by the district magistrate, Mirzapur, in 
the light of the interpretation given in the 
judgement delivered by the Supreme Court. We 
have done our duty and I think they will review 
the situation and we have already written, not 
only my Secretary has written, but my colleague, 
the Minister of State, Shri Dharam-vir, has also 
written to the Chief Minister in the matter on 28-
4-1984. So far as the Government of India is 
concerned, as soon as the report appeared in the 
press about the inhuman conditions under which 
the children are made to work, it took prompt 
action immediately. We telegraphically requested 
the Labour Secretary, U.P. and Labour Secretary, 
Bihar for immediate necessary follow-up action 
on the very day these re- • ports were received. 
This was followed by a D.O. letter and telex 
massages at the level of Director General (Labour 
Welfare) and the Secretary, Labour has again 
written to the Chief 
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Secretary of U.P. about which I just now 
referred, and also to the Chief Secretary 
Bihar, drawing their pointed attention to the 
newspaper reports, requesting them for a 
thorough investigation of the entire issue. A 
long-range perspective plan for development 
of children and socio-economic advancement 
of their parents, has been drawn up and sent to 
Secretary, Planning Commission Secretary, 
Department of Social Welfare and Secretary, 
Ministry of Home Affairs. The Minister of 
State also has written a letter to the Chief 
Minister of Bihar in this matter. I have already 
referred to it. 

Some hon. Members wanted to know 
whether Government is thinking of any 
comprehensive legislation for child labour. 
Hon. Member, Shri Dhabe referred to 
Gurupadaswami Committee Report. I don't 
know from which source he got the 
information that after receiving the Gurupada-
swamy Report, the Government of India has 
not taken any action, it has been shelved etc.    
It  is not  so. 

SHRI S. W. DHABE: I have said that 
some other committee is appointed. 

SHRI VEERENDRA PATIL; After 
receiving the Gurupadaswami Com 
mittee Report, out of 23 recommen 
dations that have been made by that 
Committee in their report, the Go 
vernment has accepted 22 recommen 
dations, and only one recommendation 
is still under consideration, that is 
with regard to age, because they 
have suggested some age limit under 
the existing Acts which are meant for 
children because different age limit is 
mentioned in different Acts. So they 
have suggested a uniform age limit. 
This point was recently discussed in 
the Labour Ministers' Conference, 
and I have appointed a sub-committee 
of different Labour Ministers, Labour 
Ministers   of     U.P.,   West Bengal, 
Tamil Nadu and Gujarat are there on that 
Committee, which will go into this question 
and make a report with regard to one 
recommendation which Is still under 
consideration, and as soon as we get their 
report, certainly 

ly to result in a revenue sacrific of the matter. 
We have also asked that sub-committee to go 
into the question as to whether a 
comprehensive legislation with regard to child 
labour is necessary or not, they are going into 
it and will make a report shortly. 

Hon. Member, Shri Gopalsamy mentioned 
about child labour in Siva-kasi. Child labour 
is prevalent in Tamil Nadu and many reports 
have been published in the papers about child 
labour, in Magazines, in newspapers etc. 
When it was brought to our notice, the 
Government of India has immediately taken 
action. We have sent a Central team, we sent 
this team last year consisting of two senior 
officers of the Ministry. They visited Sivakasi 
at my instance and have submitted their 
report. I have sent a copy of their report along 
with recommendations that the committee 
made, to the Government of Tamil Nadu for 
taking necessary action. I have got the 
information about action taken by the 
Government of Tamil Nadu. The Government 
of Tamil Nadu has taken the following deci-
sions: 

(1) Provisions of relevant Act relating to 
the employment of children may be strictly 
enforced. 

(2)" Action may be taken to shift 
operations from the factories to the village 
where the children reside, by setting up 
work-sheds in villages by employers or by 
co-operative  societies. 

(3) Comprehensive scheme be worked 
o,ut to give the children in that area 
sufficient incentives to attend schools, and 
to give them education side by side with 
their work. 

(4) Minimum wages . be revised with a 
view to increasing the earning  capacity  of  
the  workers. 

These are the decisions taken by the Tamil 
Nadu Government. We have now to get the 
report and we will ask Tamil Nadu 
Government as to what action they have taken 
on these decisions   and   what   is   the   result   
of 
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that. But we have not received any report and 
as and when we receive it we will go into this 
question. Not o,nly that I have sent a team of 
Senior officers. My colleague, Mr. Dharmavir 
had also visited Sivakasi and other places. He 
has personally studied the working conditions 
of children working there. Certainly, it 
requires improvement. It requires necessary 
action on the part of the Tamil Nadu 
Government. Therefore, we have been 
requesting the Tamil Nadu Government. We 
feel that Tamil Nadu Government will not lag 
behind in taking necessary action to safeguard 
the interests of children. Further, I am told 
that a Board under the Chairmanship of 
Collector, Ramnad, with representatives of 
employers and labour unions as members has 
been constituted since 1980 to ensure welfare 
measures for children employed in the 
factories and to coordinate the activities of 
various agencies involved in mitigating the 
problem of child labour. The State 
Government has also sanctioned 30 non-
formal education centres in Sivakasi, to impart 
education to child workers, to bring them to 
the level of 8th standard. So many other steps  
have  also  been  taken. 

Finally, I can only say . . . 

SHRI S. W. DHABE: Employment below 
fourteen is prohibited under the Constitution. 
How can you make regulations   for 
employment   then? 

SHRI VEERENDRA PATIL: There are so 
many Acts I can quote them. These are: Child 
(Pledging of Labour) Act, 1933, Employment 
of Children Act, 1983, Factories Act, 1948, 
Mines Act, 1952, Plantation Labour Act, 1951, 
Beedi and Cigar Workers (Conditions of 
Employment) Act, 1966, State Shops and 
Commercial Establishments. Act and so on. 
There are so many Act to safeguard the 
interests of child labour. But children are still 
working. I am admitting the position Children 
are still working. But is not correct to say that 
willingly       parents.are     asking their 

children to go and work. No parent would ask 
his child to work. On the other hand, parents 
wish that their children should learn, should 
become -educated and should earn some status 
in the society. But in spite of that parents are 
allowing their children to work because of 
socio-economic compulsions. Otherwise, no 
parent will allow his child to work. This is 
because of economic compulsions. This 
menace of child labour in the country can be 
erased only by improving the economic 
condition of the people in the country. I can 
say that child labour should be completely 
banned. But what about those parents who 
cannot live with their minimum earnings, with 
their meagre- earning? This child is 
supplementing their income. This child is 
coming to the rescue of the family in order that 
they may survive. This is the economic 
compulsion. Therefore, the remedy lies in 
improving the economic condition of the peo-
ple in the   country as a whole. 

THE DELEGATED LEGISLATION 
PROVISIONS  (AMENDMENT)     BIIL 

1984 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGANNATH      KAUSHAL): Mr. 
Deputy Chairman, Sir I beg to move for leave 
to introduce a Bill to amend certain Acts to 
implement the recommendations of the 
Committees on Subordinate Legislation 
regarding publication and laying of rules and 
other delegated  legislation. 

. . The question . was . put . and . the 
motion   was adopted. ..........................  

SHRI      JAGANNATH     KAUSHAL: 
Sir,  I Introduce the Bill. 

 
The House then adjourned for 

lunch at eighteen minutes past one 
of the clock. 


